
-4x ACT $0 make 6elter p~ouisio,z $17 the ordeer and good governnzent qf dhe 
Xzcbz~cr6s CaZczcLtta and of tfie Stafion of Rowrah. 

v T ~ z ~ ~ ~ ~ s  Acts have been passed for regulating the Bolice and for th:: 
Conservancy and improvement of the Totvn of Calcutta 

Prem~blt?. 
and of the other Presidency Totvns ; and whereas large 

portions of the Suburbs of the said Town of Cdccltta and of the Station of 
Rowrah are not less populous than parts of the said Town, and it wil l  conduce 
to the order and good government of the said Suburbs and Station that some 
of the provisioiis of the said Acts, witli certain necessary modifications, shoxlld 
be extencled to the said Suburbs and $tatmion : Pt is enacted a,s follows :- 

% 

1. Whoever is charged with having committed ally of the cfinces 

Cases under this Act mentioned in this Act within .the liniits of the said S~ lb -  
by <\vhOm be urbs or Station, as described in  the Schedule lie~eulit~o 
;~nnexed, may be tried for any such offence by the Magistrate within wliose 
jurisdiction t l ~ e  offence is alleged to have been comniitted, and on conviction, 
may be sentenced by such Magistrate to the punishment hereinafter prescribed 
few the oEence. 

$I. Clause I.--Whoever has in his possession, or conveys in any man- 

possession of  stolen ner, any thing which may be reasonably suspected of 
property by one who fails 
to account satisfactorily being stolexi or fraudulently obtained, shall, if he fail t o  
for the possession. account satisfactorily liow he came by the same, be liable 
t o  a penalty not exceeding one hundred Rupees, or to imprisonment, with 
or without hard labor, for any term no% exceeding t h e e  months. 
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Clause 2.-If any person, charged with having or conveying any thing 

every such other person, and also, if necessary, every former 
or pretended purchaser or other person through whose possession the same 
shall have passed (provided tlzat such other person shall be alleged to havc 

I I had l~ossession of the samedwithin the jurisdictiolli of such Wgagistrate) to be 
Brought before hini and examined, and shall examine TNltilesses touching the  

Fellalty if suc~l pas. same ; and if it appear to snch WIagistrate that any person 
session fraudulel~t. 

SO brought before hina had possession of such thing, and 
had reasonable cause to believe the same to  have been stolen or t~nlawfully ob- 
tained, such person shall be liable to a penalty not exceeding one hundred 
Rupees, or to imprisonnient, with or without hard labor, for any term not 
escseding three mo-il'hs. 

111. Any person found, between sun-set and sun-rise, armed with any 
dangerous or offensive instrument whatsoever, with intent 

Apprel~ension ancl pu- 
nishment of reputed t~ collzrnit any offence against the person or property of 
thiews, kc .  ' " another; any reputed ' thief found, between sun-set and 
sun-rise, oil board any vessel or boat, or lying or loitering in any bazar, street, 
road, yard, -thoroughfare, or other place, who shall not give a satisfactory 
account of himself; ally person fot~nd, between sun-set and sun-rise, having 
lais face covered or otherwise disguised, d i h  intent to  commit any such 
offellce as aforesaid; any person found, between sun-set and sun-rise, in any 
d~velling-house dr other building nrhatsoe$er,' withot~t being able satisfactorily 
to account for his presence therein ; and any person having in his possession, 
without latvfd excuse (the proof of ~ v l ~ i c h  excuse shall be on such person), any 
implement of house-breaking, shall be liable to imprisonment, with or without: 
hard lal~or, for a term not exceeding three nionths ; and any such person may 
be talcell into cust.oily by any Police 0P"ncer without a warrant. 

IT. MTThoe7rer, not being a soldier or sailor in the Army or Navy of the 

pelmlty for carrying Queen or the East India Company, or a Police Officer, 
nrmp viit11ou.t authority. goes armed tvith any sword, spear, grin, or other offensive 
avenpon, in aily street, tzhoroughfare, or pu13riC place, unless by leave of the  

Magistrate, 



Magistrate, shdl  be liable to be disarmed by any Police OEcer ; and the 
weapon so seized shall be folfeited to  the Government, unless redeemed 
by payment of a fine, at the discretion of the Nlagistrate, not exceeding 
ten Rupees, 

8, If  ally person, having sufficient means, neglects or ~ e f ~ ~ s e s  to maintain 

PXaQistrate m y his wife or any legitimate or illegitimate child unable to 
niske order for m m -  
tenance of wives or m ahltain himself, it shall be Ia~v-ful for the Magistrate, upon 

rate, not exceeding fifty Rupees in the whole, as to  the 34agistrat8e shall seem 
reasonable ; and if such person shall wilfully neglect to comply with the said 
order, the Magistsate may, by warrant, direct -the amount due to be leyied in 
the manner in which fines may be levied, or may order him to be imprisoned, 
witla or without hard labor, for any tern? not exceeding one month. Provided 
nl~vnys tliat any s ~ ~ c h  person shdl  be a t  liberty to apply to the Magistrate, 
frem time to time, for a reduction of sucll monthly allowance, on proof - of an 

alteration in tlae circum~tances of hiniself, 'his wife, or child> justifying snch 
~eduction. 

37%. Whoever w i l f d y  haJsbonrs or conceals any seaman or appren- 
Penalty for harbonr- tice belonging to a merchant vessel, knowing, or having 

3ng and collcealiilg de- c 
ssrtrrs fi.ol,, n,ercl,ant reason to believe, such sealxan or apprentice to be a 
vessels. deserter, shall be liable to  a fine not exceeding one 

hundred Rupees. 

T14. On the conil~laii~t of three or inore householders, .that a house in 
their immediate neighbon~liood is used as a coinmon brothel 

E:otl~els. or lodging-house for prostitutes or clisorderly persons of 
any description, to the annoyance of the respectable inhabitants of the vicinity, 
the Nagistrate may sulnlnoii the owner or tenant of the honsi: to answer the 
complaint; and on being satisfied that the house is so used, and is therefore a 
source of annoyance and oEence to ithe neighbours, may order the owner 
or t,enant to discontinue smch use of i t ;  and if he shall fail to comply 
wit11 such. order withh five days, may impose upon hini a fine to the 
extent of twenty-five Enpees for every day thereafter that the house 
slzall be so ~ ~ s e d .  

VIII .  Except 
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VIXI. Except as hereinafter provided, no liceiise shall be sranted bv tho - V d - -  

Licenses foi* retail sale Collector for the sale by retail of any spirituous or fermented 
of spiritnous or ferment- liquors in any Hotel, Tavern, Pixncli-house, Ale-house, 
ed liquors to be granted 
wit11 concurrence of Ma- Arrack or Toddy Shop, or other place of public resort and 
gistrate. 

entertainment, withont the concurrence of the T~fa~istr~ke.  
a 

I f  a difference should arise between tlie Collector and the Magistrate respeci- 
. . 

iiig the grant of any such license, the case shall be reported to the Bommis-. 
-" sioner of Revenue and Circuit ; and the decision of the Coniniissioner, s 

: .:..... . . .,,. .,: .-:. (.. . . ! - .. ,..to ~ h e ~ ~ ~ $ e ~ ~ ~ ~ . ~ ~ ~ $ ~ , ~ p n & o . I .  of ~~~g~q&leu~cenan$-~9gygg~or of,$3ee~gdj:sl~all ,i.sjc-: p;.f.tf>;.. !?<P,, %, >,%> . * :., ,!! a; *. .> ; . . ,  
:.r. .... " , #  .. +: ....,. , .+ ,, 

IX. Whenever any person, being the keeper of any such house or place 
~~~~~~~i~~ of li- of public resort and entertainment as aforesaid, is convicted 

cense. of any of the offences specified in Sedion XLV Act X X I  
of 1856, the Magistrate may, if he think proper, apply to the Collector to 

revoke the licelise granted by him to snch person ; and upon sucIi application 
the Collector shall forthwith revoke such license. - 

X. Vihoever, 'being the owner or occupier, or having the use of any 

Penalty for o m h g  house, room, or place, keeps or uses the same as a common 
or keepill , or having gaming-house ; and whoever, being the owner or occupier 
charge of a gaming- 
house, kc. of any house or room, knowingly and wilfully permits the 
same to be kept or used by any other person as a common gaming-house ; and 
whoever hams the care or nianagenient of, or in any manner assists in condnct- 
ing, the business of any house, room, or place so kept or used ; and wlloever 
dvances or furnishes money for tlie puypose of gaming with persons frequent- 
$g scch house, room, or place-shall be liable 'co a fine not exceeding two 

' hundred Rupees, or to imprisonment, with o 
not exceeding three montlis. 

XI. Whoever is found in any sncli house, room, or place, playing or gam- 
ing with cards, dice, counters, money, or other instruments 

Penalty for being 
;Pound playing a of gaming, or is found there present for the purpose of 
gaming-house. gaming, whether playing for any money, wager, stake, or 
otherwise, shall be liable to a fine not exceeding one Hundred Eupees, or to 
imprisonment, with or without hard labor, for any term not exceeding one 
month ; and any person found in any common gaming-house during any 
gaming or playing therein, shall be presumed$ until the contrary be proved, t o  
have been there for the purpose of gaming. 

XI%, If 
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XIH. I f  the Nagistrnte, upon information on oathl, and a3er snch 

Ilagistrate may autl~o- enquiry as he may 'chink necessary, has reason io Eelieve 
rize certailz Police Of- that any house, room, or place is used as a gam- Ecers to eizter a gnn~ing- 
house for the pm-pose ing-house, he n~ay ,  by his warrant, give authority to  any 
of seai*ch and seizure. 

superior Officer of Police to enter, with sucll assistance ac; 

may be fo~uld necessary, by niglit or by day, and by force if necessary, any 
sucli house, room, or other place ; and to take into custody all persons wl1o111 . 
he RLLCIS therein, whether or not then actually maining ; and to seize all instrn- - , , 3 f $ i ~  t : .,:, , ,,. -inents bf kc;*' qmlng,p .- A %. a 3 dtgonie$ h c 1  .seonritiBs~P$p~y6,Bes'; gpdi~kit;dl;s 4 f P 4 t t ; l ~ $ ~ " .  a i P 4 ; 1 .  34 8 *;iP+ I r  

- reasonably suspected to have been usecl or intellded to be n s ~ d  for the purpose 
of gz~nling, wliich are fouild therein; and to ssarch all psrts of the house, room, 
or place which he shall have so entered, when he has reason to believe that aany 
i i ls i r~ments  of gaming are concea~ed therein, and also the  persoils of those 
wholn he so takes into custody ; and to seize and talce possession of 211 i ~ s t r n -  
men& of gaining found upon snch search. 

XIII. 011 conviciion of any person for keeping any such conlinon garn- 

~ ~ ~ ~ ~ ~ i ~ ~ i ~ ~  forlceep- ing-hou-se, or being present therein for tile purpose of gani- 
iilg a gaming-house, in- 
stru~ncnts of gamiug to 

ing, dl the iastr~unients of gaming found therein shall be 
be destroyed, k c .  destroyed by order of tile &!Iagisbrde, who niay also 

order all or any of the securi'cies for nioney, and other articles seized, 
not being instruments of gaining, to be sold and converted into money, 
stnd tile proceeds thereof, wit11 all monies seized thcrein, to be f(,i.feited ; 
or, in  his discretion, may order any part thereof to  be returned to tlle persons 
appearing to have been severally thereunto entitled. 

ic 

XIV. The Ma&strate may direct any por!iion, not exceeding one-fourth, 

Portion of ~ n e  maj7 of any fine wllich shall be levied under Sections X ancl XI 
be paidto informer. ~f .this Act, or ;tiiY part of the monies, or procaeds of 

articles seized, and ordered to be forfeited uiider Section XZII, to be paicl to 
ar infonn1e.r. 

XV. A Police Officer may appre11end without warrAni ally person fo~u i J  

i;ambiing i n  ganling with cards, dice, counters, nloney, or other instrn- 
strests. ments c.f gaming, in any puldic slreet, place, or thorov.gh- 
fare ; ancl sac& person s'llall be liable to  a, fine not esceecling twenty Rupees, 

6 OP 
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or to imprisonment, with or without hard labor, for any term not exceeding 
one month ; and such instruments of gaming and money shall be forfeited. 

apparel or otlier articles, which it may be difficult for such pswn-broker on: 
deder to trace out and identify, no fine shall be exigible in respect of not 

, reporting such articles, unless it shall appear to tlie Magistrate illat such 
a&les had 'knowiligly concealed by such pa\+n-br6ker or dealeiie 

, . 
., . . . ,  . , 

XVII. I f  any pawn-broker or denler in second-liand goods, or worker in 
gold or silver, aRer receiving infomat8ion oP the theftj or 

I f  stolen articles be al- 
tered or defacecl by bra- the embezzling, o~ the fraudulent disposa,l of 'my metals, 
Ler,after inG>rmatio11 of 
the theft, he shall be goods, or articles of whatsoever description, melts, alters, 
deemed a receiver of defaces, or puts away the same, or causes the same to be 
stolcn goods. 

melted, altered, defaced, or put away, without having pre- 
viously receivld the permission of the Magistrate, and it shall be found that 
such metals, goods, or articles were stolen, embezzled, or fraud~ilently disposed 
of by the person from whom such pawn-broker, dealer, or worker received the 
same, or by any other person, then and in such ease it sha,lll be held that 
such pawn-broker; dealer, or wol.lkei. knew that 'such metals, goods, 'or articles 
were stolen, embezzled, or fraudulently disposed of ;  and such pawn-broker, 
dealer, or worker shall be proceeded against according to law as a receiver of 
stolen goods, or s being a party to  the fraud, and punished accordingly ; and 
no otlier evidence of his guilt shall be necessary than evidence of snch melting, 
altering, defacing, or putting away, aRer receiving information as aforesaid. 

XVIII. Whoever 
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XVIII. MThoever manufactures Gunpo~vder, or without a license from the . , 
. . 

Nanufa agts trate has :in his possessjon, ,iq a,n 
scssion of house, or other building, at any one t 
tity of Gunpowder than ten pounds, shall be liable to a fine not exceeding two . . 

. . . . 

hundred Rupees, and,also to forfeit such Gunpowder so manufactured or pos- 
sessed, together with the vessel or recel~tacle in which it may be contained. 

XIX. The Magistrate may srant to any person a license for the 
5 ; .  :. . & .  f@ !$ .. .: $ 7  i ,  . ' 4 .  . .6" . ..;: . <. 

Licenses by Masis- 
Ireepmg in'  defiosit.' i f  any quiantlty df ~ u n ~ o w d  

trate for sale and dspo- exceeding f l ty  pounds, on such collditions, and for such term 
sit of Gunpowder, kc .  

not exceeding one ye=, as shall be specified in the license ; 
and any person, who shall be guilty of a breach of any of such conditions, shall 
be liable to a fine not exceeding one hundred Eupees, and to forfeit all Gun- 
powder so kept in depositcontrary thereto, and the vessels containing it, and 
also to forfeit his license. 

XX. %Thoever is found drunk and incapable of taking cam of himself 

Penalty for: dr~uliken- 
or is guilty of any riotous or indecent behaviour in any 

ness, or rioto~~s or iude- street or thoroughfare or in any place of public amuse- 
cent behaviour in pnblic. 

merit or resort, and whoever is guilty of violent beliaviour in 
any PoIice Office, shall be liable to a fine not exceeding twenty Bupees, 
or to imprisonment, with or without liard labor, for a term not exceeding 
fourteen days. 

XXI. Whoever wilfully and indecentPy exposes his person, or commits 

Penalty for committing a nuisance by easing himself in or by the side of or near 
alluisancein streets. to any public street or thoroughfare or place, shall be liable 
to a fine not exceeding ten Rupees, or, in default of payment thereof, to 
imprisonment, with or without hard labor, for a term not exceeding 
fourteen days. 

XXIH. Whoever in any public road, street, thoronghfare, or place, begs 
or applies for alms, or exposes or exhibits any sores, wounds, 

Beggars. 
bodily ailment, or deformity, with the object of excit- 

ing cha~i ty  or sf obtaining alms; or whoever seeks for- or obtains alms, by 
means of any false statement or pretences-shall be liable to imprisonment, 
wit11 or tvithout lzard labor, for any term not exceeding one month. 

XXIII. Whoever 
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XXIII. Whoever, in any public street, road, thoroughfare9 or pIaee 

Peilaltg for the fol- 
of public resort, commits any of the followinq offences, 

Iowin$oft^euces in pub- shall be liable to a fi11e not exceeding twenty Rupees :- 
lit streets, kc. 

f . Whoever drives or rides any animal, OT drives ally vehicle, in a 

, negliger,t manner so rash or negligent as to indica;te a want of - 

driving or riding. ,due regard for the safety of others. 

or other ainiinal to attacli, worry, or put in fear any 
' person, horse, .or other animal. 

3. Whoever "being in 'charge of a cart; carriage, or horse, leaves it 
at such a distance as not to have the sdnie under Leaving cart, &c., ~ 

without control. due control. 

Obstruction to 4. Whoever fastens any animal so as to cause 
passellgers by fatening obstruction or danger to passengers. 
animals. 

5. Whoever cruelly beats, abuses, or tortures any , 

Ii!-treating animals. 
animal. 

6. Whoever sets fire to or burns any fittraw or other matter, or lights . - 

any bon-fire, or wantonly discharges any fire-arm or air- 
Lighting fires and 

discharging puur;, fire- gun, or lets off or throws any fire-work, or sends up any 
works, &c. " hre-balloon. 

. XXIV. Within such parts of the said Suburbs or Stfatioil as shall be from 

Beating drums, tom- time to time defined by the laldagisirat*e with the sanction 
toms, &c. of the Lieutenant Govenior of BengaI, whoever bests s 

(9mxm or tom-tom, or blows a horn or trumpet, or beats or sounds any metal 
instrument or utensil, between the hours of ten at night and four in the morn- 
ing, in any public street, road, or thoroughfare, so as to disturb the repose 
sf the inhabitants, except when permitted by the Xagistrats on occasions of fes- 
tivals and ceremonies, shall be liable to a fine not exceedi~lg twenty Rupees. 

XXB. Whoever 
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XXV. Whoever deposits, or perlaits his servants to deposit, any d~xsh, 
Depositing dirt on dirt, dung, ashes, garden, kitchen or° stable refuse, or filth 

street, &c. of any kind, or any animal matter, or any broken glass 
or earthen-ware, or other rubbish, in any sheet, or on any public quay - 
jetty, ghant, or landing place, except in such places and in such manner alad 
a t  such hours as shall be fixed by the Magistrate; or throws or puts, or 
permits his servants to throw or put, any such substances into any public.. 

,~~+~v.;,;:9~,p$v<,+* sewer or drain, OP into any drain co~nrnumicating thcrewith-shall be 
, . . i , . .g'.E& : : , ~o&~exE~eBl$$ . , - -  , ,  &g~~~Pee~~;:~j~i1jjpfd$i,;&$ij1fi,9: - .  ;; ,;,% & &  a < . :.; ...?., ".~;- .;:;.7w. ,;. . ,.,.,+?. 

v .  2.; ,, ,,:s ~~#&~l~i~~~fi~~$~~;?~~~;~4f,f&~~~~.,~~~$j~;~#g~~;,!i~,~~:;~~(!2~~ .j:$y;s)$$ $ . . ,  ,"; :.;&;< .:.- '>' 
, . 

XXVI. TiPhoever causes or allows the water of amg. sink or sewey, 
~ l l ~ ~ i ~ ~  sewerage to or 8 ~ y  other offensive llcltaid matter, belonging to him or 

flow on streets. being on his land, to rnn, drain, or be thrown or put upon 
any street 1; or causes or allows any offeosive matter from any sewer or privy 
t o  run, drain, or be thrown into a surface drain in any street-shall be liable 
to a fine not exceeding ten Rupees. 

XXVIL. ,Whoever builds any wall, or erects or sets up &nay. 'fence, 
obstructions rail, post, or other obstruction or encroachment, in any 

in Or public street or road, or in or over any open drain, 
sewer, or aqueduct along the side of any such street or road after the passing 
of this Act, shall be liable do a fine not exceeding one hundred Rupees ; and 

the Magistrate shall have power to  remove any such 
Power to remove. 

obstruction or encroachnent;; and the expense of such 
removal shall be paid by the person erecting the same, and shall. be 
recoverable as hereinafter provided. 

s any alteration in the 
pavement or other maierials, or in the fences or posts of 

Taking up pzvements. 
any public street, without the consent in writing of the 

Xagisdrate, or without other lawful authority, shall be liable to  a fine not 
exceeding fifty Rupees, 

XXHX, The Magistrate may give notice in writing to the owner or 
occupier of any house or building Lo remove or d t e r  any 

Putme projectio~s 
from houses t o  be ye- projection, encroachment, or obstruction, whicl~, after 
moved. 

the passing of this Act, ahall be erected or placed again& 



or in front of such house or boilding, if the same overhangs, or jats into, 
cjr in any way projects or encroaches upon, or is an obstruction to the safe 
and convenient passage along any public street, or obstructs or projects, or 
encroaches into or upon any uncovered aqueduct, drain, or server in such 

- 

street; and such owner or occupier shall, wiF11in fourteen days after the service 
of such notice upon him, remove such projection, encroachment, or obstmc- 
tion, or alter the same in such manner as shall have been directed by the- 
Magistrate ; and in defhult thereof, shall be liable to a fine not exceedinp 

proejection, encroachment, or obstruction ; " and the expense of such removal 
sh>l be paid b+ the owner dr occupier o making default, and shall be 

.i : B 1 ! 
recoveribleias he einafter p!ovided, 

XXX. The Magistrate may cause any such projection, encroachment, 

Removal of existing k or obstruction erected or placed against or in front of any 
projectionsfrom houses. house or building, in an; public street before the passing 
or" this Ad, to be removed or altered as he shall thiiak fit ; provided that 

he give notice of such intended removal or alteration 
Notice of removal. 

to  the occupier of the house or bulidiilg against or in 
front of which such projection, eacroachmept; or obstruction shall 'be, thirty 
days before such alteration or removal is begun ; and if such projection, 

encroachment, or obstixction shall have been lawfully 
to  be made. 

I made, he shall nna1ie reasonable compensation to every 
person who suffers damage by such removal or alter~tion. 

XXSL. \Vhen any house or building, any part of which projects 
130uses projectingb'e- $, beyond the regular line of a public street, or beyond the 

yoncl!ke of street when 
kdzer, don'a to be set front of the hoilse or building on either side thereof, 
IJZCIL 

I has been taken down in order to be re-built or altered, 
i) 

the I3agistrate may raquii-e the same to  be set back to or towards the 
lins of the street or the line cd the adjoining houses or buildings, and 
shall make reasonable compensation to the owner of any such house ox 
building for any damage he may the~eby sustain. I f  any dispute shall arise 
touching the amount of cclmpensation io be' alL9lowed under th.is oh the pre- 
cedirmg sectioa, the same shall be set'~1ed in the manner provided by the laws 
in force f ~ r  the settlenleiat of diaptea respecting eompemaation for lands 
take;: fcr public purposes 

XXXIT. The 
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XXXII. The Magistrate may give notice to the owller or occupier 

Power to trill1 hedges of any land to cut a,nd trim any hedges and trees 
a11.d trees borcleriug overhanging any public road or street, so as to 
ron.ds.. 

obstruct the passage or to cause ctanlage thereto ; 
and in the event df such notice not being complied with wiihin eight days-,. 
from the date thereof, Lke Magistrate may cause the said hedges andtrees 
to be cut and trim~ued in the manner required ; and the expense incurred 

he Magistrate in respect 'cher 
ecoverabr& as- 42.er&$n,xfteT 13~5) - 

X.XXIII. If, in any street, any house, building, or wall, cr ally thing 

Houses in a ruinous affixed thereon, be deemed by the Xagistrate to be in a 
and dangerous state. ruinous state or likely to fall, or in any way dangerous to 
the ii~habitants of such house or building, or to  the neighbou.ring houses 
or buildings, or the occupiers thereof, or to passengers, he may cause notice 
in writing to be given to the owner, if he be known and resident within the 
limits of his jurisdiction, and may dso  cause such notice to be put on the 
door or other conspicvlous part of the said premises, or otherwise to be givert 
t o  the occupier tl~ereof (if any), requiring such owner or occupier forthwith 
to take down, secure, or repair such honse, buildiilg, wall, or thing affixed 
thereon, as the case shall require ; and if such owner or occupier do not begin 
to repair, -take down, or securg the same within three days after such notice, 

complete such work with due diligence, the Magistrate may cause all 
or 80 mucl[z of such house, building, wall, or thing, as he shall thinls. neces- 
sary, to  be taken down, repaired, - or otherwise secured ; and all the expenses 
sl~u34. be p b d  by the owner of the premises, and aha11 be recoverable from 
Barn as hereinafter provided. 

XXXHV. I f  any such honse, build-ing, or wall, or any part of the same, 
sale of materids of be pulled down by virtue of the powers aforesaid, the 

r~l i i~ous  l~ouses. Magistrate may sell the materials there06 * or of so much 
of the same as shall be taken down, and apply the proceeds of such sale 
in payment of the expenses incurred, and sl-rall restore any overplus arising 
from such sale to  the owner of such house, building, or wall or% demand. 
The T&ngistrate, although he sell such materials for the purposes aforesaid, 
shall have the same remedies for compelling the payment of so much of the 

said 
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said expenses as m y  remain due after the application of the proceeds of 
such sale, .as by :.$hisgulch :are given t o  him for?;e~mpelling: 0hepayment,bf 
wl l~le  of the sadid expenses, 

XXXV. Whoever, ,being the occupier of a. house in or near any 

- Penalty on occupier 
street, keeps or allows to be kept for more than twenty- - 

of a ]louse not remov- four hours, or otherwise than in some proper receptacle, 
ing filth. 

any dirt, dung, bones, ashes, night-soil, filth, or any 
noxious or bffensive$mattey, id or upon the robf -bf such house, 02 in ahy out- r 8 + 1 

house, yard, or ground attached to and occupied with such house, or suffera 
such' receptacle to be in a filthy or noxious state, or neglects to employ 
proper means to reiilove the filth therefrom, and to cleanse and purify the 
same, shall be liable to a fine not exceeding fifty Bupees, 

XXXVI. \FTlhoever, being the owner or occupier of any house, building, 
or land, in or near a n y  street, whether tenantablz or other- 

Filthy houses, &c. 
wise, suffers the same to be in n filthy and unwholesome 

state, or overgrown with rank and noisoine vegetation, shall be liable to a fine 
not exceeding fifty Rupees, and to a fine not exceeding five Eupees for every 
day after conviction for such offence during which the ogence is continued. 

eing the owner or kkeper of any Cattle, Sheep, 
or Pigs, auRers the stall, pen, or place in which tlaey are 

Penalty for keeping . 
sheep-pen, kc., in a kept, in or near any street, to be in a fibhy or noxious 

, filthy state. 
state, or neglects to employ proper means t o  remo.sYe the 

filth therefrom, shall be liable a fine not exceeding twenty Rupees. 

XXXVIII, - The Magistrate may license, such necessaries for public 

Licellsing of public acc~mmodation as he, from time to time, may think proper; 
necessaries. 

, and whoever keeps any public necessary without such 
license, or, having a Ecense fhr a public necessary, suffers the same to  be in a 
filthy or noxious state, or neglects to employ proper means for cleansing 
the same, shall b&liable to a fine not exceeding fifty Rupees ; and the license 
may be cancelled. 

XXXIX. Whoever, being the owner of any private drain, privy, 
or cesspool, neglects or refuses, after warning from the 

Penalty for keepiyg 
private drain, &o., u1 Nagistrate, to keep the same in a proper state, shd% be 
improper state. 

liable t o  a fine no% exceeding fifty Rupees, 



XL. Whoever bathes in  any public tank, the water of whicl~ shall have 
been cleclmed by the Nagisirate to be appropriated to  the 

Fouling water by- 
Bathing. doiliestic use of the inhabitants ; or v~ashes, or causes t o  
Wa,slshing. be washed therein, any horse, d-og, or other animal, or any - .  , . 

wool, cloth, or wearing apparel, or any ~xtensils for cooking 
or o'cher purposes, or leather, or the s!;in of any animd, or other foul 
or offensive thing ; o r  t l l r o ~ ~ s ,  pnts, or casts, or causes to enter therein, 

other unwholesome or ogensive liquid matter or thing - 

belonging to him or flowing from any honse or building or from any ground 
occupied by him ; or does any thing whatsoever whereby any such water shall 
be in any degree fouled or corrupted-shall be liable to a fine not exceeding 
RRy Rupees. I 

XLI. When any tank or other excavation containing waste or stagnant 
water, the same being within any private enclosure, 

Power to fill up un- 
wholesome tanlis 0-u appears to tlie Magistrate to be injurious to health, or to be 
private premises. offensive to the neighbourhood, it shall be la~vful for the 
Magistrate to require, by notice in writing, the owner of the premises to  
cleanse or fill up such tank or excavation ; and if he do not begin to cleanse or 
fill up the same within one weel< after such notice, and do not complete such 
work with due diligence, the Nagistrate, his o%cers, and workmen, may enter 
into the said premises and do all necessary acts for the purpose aforesaid as he 
shall think A t  ; and the expense incurred thereby shall be paid by the owner 
of such premises, and shall be recoverable 2,s hereinafter provided. 

1 The Magistrate may, from time to t h e  as he shall see fit, drain 
off into any sewers, xad cleanse and fill up, or otherwise 

Power to drab off 
aTld cleanse stagnallt abate, any stagnaJnt pool, ditch, tank, pond, or other recep- 
pools in open places. tacle of water (the sanie not being within any private 
enclosure) which shall appear to him to be useless or unnecessary, or likely to 
prove injurious to the health of the inhabitants, whe-hher .&he same be the 
private property of ally person or o-tl~erwise. 

d XLIIT, No 
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XLIICI. No person intending to build, or take down, alter, or repair any 

for light- building, shall deposit any building materials, or make a 
d e ~ ~ " t s  buildillg hole in any street? without the permission of the Ma gis- materials or escava- 

tions. trate ; and when such permissioll is granted to any peison, 
he shall, at his own expense, cause such materials or such hole to Be sufficiently 
fenced and enclosed until the materials are removed, or the hole is filled up 
or otherwise made secure, and shall cause the same to be suifikiently lighted - - during the night ; and whoever deposits materials or niakes a hole without 

@@: . . .  8 . .  @.i,$,i,;ir;${, ./ . / 1;; ::i;;j.3: :, :; , 2i;p>: .., <, ..Y,i:>$: ?.;.. ,, !~~~&gx~~;~j;;~;;i!$;&.~g: ? $<.. l,if,,?t3Lt. ;%i&g.!.~r$enclg,;e&::@2, iQ i&~~$;*d~i~$96i$p2%i~:~~J3!:$252,<~k~i9?iz5i::.:?.y?!?;: -. <.... "" . ..,a, . . .  .-: ,.< 4..'..i.s.,2 $;$%$,:Lii%:k? j :.!l 

or docis not: remove .duch matersals orfill up 3s6ch1101e when the permission has 
been ~vithclrawn, shall be liable to a fine not exceeding fifty Rupees, and a Iu'ur- 
ther fine not fifty Rupees 9' lor every ,day while the offence is conti- 

hours9 notice from the Nagistraie. 

XLHV. If any building, tank, well, or hole, or other place, be, for want 
9f sufficient repair, protection, or enclosure, dangerous 

Places dangerous to , 

passengers to be re- to passengers, the Magistrate shan cause the same to be 
paired or enclosed. repaired, protected, or e~zclosed, so as t'o prevent danger 
therefrom ; and the expenses of such repair, protection, or enclosure, slzall be 
paid by the owner of the property so repaired, protected, or enclosed, and shall 
be recoverable as hereindter provided. 

XLT. No place, w6ch is not used as a slaughter-house at the time of 

Penalty for esta- the passing of this Act, shall be so used without a license 
blishhlg a slaughter- ih writing from the Magistrate ; and whoever uses as a 
house without license, 

, after passing of hct .  slaughter-house any place not so used at the time of the 
' 

passing of ibis Act, without such license, shall be liable to a fine not exceeding 
one hundred Rupees, and a fine not exceeding fifty Rupees for every day after 
the conviction for sucli offence during which the said offence is continued. 

XLVL Every,owner or occupier of any slaughter-house, or of any mar- 
ket or shop for the sde of but*cher3s meat, fish, or vegeta- 

Penalty for keeping 
slaughter-house in im- bles, shall keep the same in a cleanly and proper state, and 
proper state. shdl  admit at all reasonable hours any person authorized 
by the PdIagistrate to enter and inspect the same ; ' and the owner or occupier 
of any sucli slaughter-liouse, market, or shop, which shall not be kept in a 
cleanly and proper state, shall be liable for every default to a fine not exceeding 
twe1ity Rupees. 

XLVEH. Within 
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XLVilI. Within the limits which shall be prescribed for the purposes of 

Penalty for establish- this Section by the Lieutenant-Governor of Bellgal, no - 

in, offensive and dan- place shall he newly used, except; under license from the 
gerons trades within 
certaiu limits. Magistrate, for any of the following purposes, naniely, for - -  - 
melting tallow-or for boiling offal or blood-or as a soap-house-oil-boiling 

%vholesome sinells arise-or as a yard or depBt for hay, straw, wood, or coal ; 
and wlioe-aer, without a license, uses any such place lor se~ch purpose, shall be 
liable to a fine not exceeding two hundred Rupees, aiid a fine not exceeding 
fifty Rupees for every day after the conviction for sucli offence during whicll 
the said b~ence i~ continued. 

h X 
8 1 

XLVITI. No burial or burning pound, whether public or lrri-aate, shal 

xo burial or b-7m;np be made or formed after the passing of this Act, otherwise 
pla~eheucefortll to be than by or under the authority of the Lieutenaiit-Governole 
constrncted w i t  h o u t  
e v e  of i s t e  of Bengal, witliout a license from the Magistrate ; and who- 

elTer shall bury or burn, or cause, permit, or suffer to be buried or burlied, any 
- 

corlrse in any burial or burnine ground, made or formed without such license9 
sliall be liable to a fine not exceeding two hundred 13upees. 

XLIX. If, upon the evidence of conipe'cent persons, it &all appear to 
tlie Magistrate that any burial or burning ground is in 

Magistrate may order 
certain burial or burn- S U C ~  8 state as to be dangerous to the health of persons 
ingplaces to be closed. living in the neighbolarhood thereof, and also Lhat a con- 
venient place for interment or burning, ar the case may be. exists within a 
convenient distalice and is available, the Magistrate, witli the sanction of the 
Lieutenant-Governor of Bengal previously obtained, may, by notification to be 
affixed on some conspicuous part of the ground, appoint a time, not b r i q  bss 
than two months, for the closing of such burial or burning ground ; and who- 

ever, zfter tlie time so appointed, buries or burns, or causes 
Penalty for, burying 

or burning m such or permits to be buried or burned, any corpse therein, slia11 
places. be liable to a fine not exceeding one hundredi Rupees. 

L. It shdl  be lawful for the T&a,gis.trate, by order in writing to be affix- 
ed at the principal Police Stations and also to be publirlied 

S t r a ~  dogs. 
in some pul3lic newspaper> t'o appoint froin time to time 

certain 
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certain preiods within which ally dogs, found straying in the streets or 
bej70ild the enclosures of the houses of the owners of such dogs, may be 
clestroyed. 

LI. Any Police Officer may arrest without a ~varrant 
Police O%cer may 

arrest w i t l i o~~ t  lvarrant any p e r ~ ~ n  couwrnltting in his view any offence against this ' 

on view of offence. , Act, if the name and address of such person be unknown 

LIH. Any Police Officer may take into custody, avithout warrant, any 
person who is cliarged with cornmi'cting an aggravated 

Police Officer m a y 
t a l r  e i n  t o  custody, assault, in every case in which he shall have good reason 
mithont warrant, per- 
soils charged with ag- to believe that such assault has been committed, although 
gravated re- , not in his view, and that, by reason of the recent eommis- 
cently committed. i 

sion of tlie offence, a warrait codd not have been obtained 

for tlie apprehension of the offender. 

LIIL. Every person taken into custody without a warrant by a Police 

Persoils taken into Officer under this Act shall be taken to the nearest Police 
cnstody by a Police Office, in order th't such person may be detained until he 
OEcer without war- 
rant may be detained can be brought before the Magistrate, or until he shall 
in Police Office until 
brought before a enter into recognizances, with or without sureties, for his 
>fagistrate or bailed. appearance before the Hagistrate. Any person so detained 
and not entering into recognizances sliall be carried before the Nagistrate 
witliin twenty-four B O L I ~  from the time of his being taken into custody. 

, 
I 

LIT* IJpon'my information or complaint laid before the Nagistrate of 
211y offence comlnitted against this Act, the Magistrate niay 

Yroced~~re on infor- 
mation or colnplaint sumn1on the person charged to appear at a time to be men- 
laid before the &lagis- 

a t  of an tloned in the suminons ; or, if he see sufficient cause for so 
against Shis Act. doing, may issue a warrant for his apprehension, The 
provisions of the general Regulations of the Bengal Code and Acts of the 
Goveriinient of India for the time being in force, relative to the issue and 
service of summonses and warrants, to the summons, tittendance, and exami- 
nation of witnesses, and generaally to the t r id  of cases, to the recovery of fines 
and penalties, and to appeals against orders and sentences passed by a 
9iagistrattte, shall be applicd3le to all eases mder this Act. Provided that, in 

all 
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of this Act- 

LV: In  all cases where any costs or espenses are by this Act directed to 
, 

nec6vcrg of c 0 s . t ~  &! . be.ipafH, the ainoullt of the sam&,..,.:qha,ll 
expenses. determined by the NIagistrat,e ; anh t i e  
that PLW-~OS~, summon the parties, andexamine &em and tlie witnesses 011 their 
behalf; and such a~nouni, together with the costs of the enquiry, shall be 
recoverable in the same manner as fines nlay be recovered. 

Jurisdiction. 

Any Joint 3!Iagistrate or Depl~ty IVIagistrate duly authorized -to 
exercise -the powers of a Nagistrate, and any Assistant 
vested wi th  special powers, may, in cases referred to 

him by the Nagistrate, exercise all t11e powers vested in a &fagistrate 
by trhis Act. 

r ,  L'BBH, A11 Rnes imposed and levied under this Act shall be applied ill 
aid of any fund aplilicaln!e to Bolice and Conservancy pur- 

Application of fines. 
poses in t11e said Bub~~rbs or $tation ; and all costs and 

expenses which the Magistrate is hereby authorized to incur, shall be pz~id 
from md repaid - to such fund; or, if thme be no such fund, all such fines as 

ilforesaid shall be applied by the Nagistrzte t o  the cleansing or otherwise 
.improving of the said Suburbs or Station. I I 

LVIIZ. With respect to all n1a.ttep.s expressly provided for by this Act? 
and within the limits subject to the same, the provisions 

.%ct to supersede the 
provisions of ~ c t  XXI of .&his Act shall be held to supersede the provisions of 
of 1841. 

Act XXI of 1844. 

LIX. In bile construction of .this Act, words importing the singular 
number shall include the plural number, and words im- 

hterpretation. porting the plural number shall include the singular 

number ; words inlporting the rna.sculine gender shall. include females. 
cz $GEEDELE 
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SCHEDULE 

Of Placeee included in tAe 8 ~ 6 ~ ~ ~ 6 s  of Culcz~ttu and Si!ufion of Rowruh, 

The %rilla.ges con~poshg the Government Estate of Punchaliogram, and an 
lands belonging to any other Estate wliich are situate witliin t,he general limits 
of the said Government Estate. 

Singeratee. 
Fndree. 
Sonaie. 
Borrberiah. 
,Eaj ahranipoor. 

. Bhookylas. 
Dukliiiz Sherepoor. 
Kidderpoor. 
Bykantpoor. 
'Adee Guiigzt Chnr. 
Eamchu~iderpoor. 
Elcbalpoor. 
Mominpoor. 
Balrampoor. 
Alleepoor. 
J e e m ~ t .  
.Radlianuggur. 
' ~ o p a l n u ~ g u r .  
Doorgapoor. 
Chetlah. 
s2rooS.. 
Dow%utpoor. 
Sonadanga. 
Manjrat 



STATION OF Howr~sa. 
Hoxvrah, (iizcluding) 

PunchanuntoUa. 
Jolapara. 
Chandnzaarry (with Tandal Bagan). 
North Bettra. 
South Bettra. 

Ramkistopoor. 
Khoorut (with Kasondia). 
Chuckerbair. 
Sadragatchee. 
Sathghurra. 
Qodar H?rt (with Kinkup @hatterjea9s Eat). 
Battore. 

Seebpoor (with Baje Seebpoor, Mqjairhat, Bhurpaa, Batt-atolls, 
Sreehurrynowpara, Bishop's College, and Company's 
Botanical Garden). 

Puddopoolihur. 
South Basara. 
North Baxara. 

Sulkeah, including 
Bandaghat (with Hurrogunge and Banerj eaparah). 
Ghoosery (with Bhat Bagan). 
Nalipanch ghura. 
Barrackpoor. 
Belloore. 
Nukshah. 
Chuckpara. 
Nellooah. 
Belgatcllia (with Pdkan. Bdgatchia). 
Baniungutchee. 
Chowrasta (with Dhurmtolla, Boghatta, and Baboodanga.] 


